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I N THE CEN'i'RA'L Al) ·1I i~ISTRATIVE TRIBUNAL• 

ALLJ\HA BAD BEN:H, ALLAHABAD. 

origina l Applica tion No. 401 of 2000 
~ \,,,,.;\ 

this the 5 day of Februa ry• 2001. 

HON'BLE MR. JUS TICE R.R.K. THIVEDI. \!ICE-CHA IRMA N 
HON'BLE lR . M.P. S I NGH, ADl1N. '11-: '1HER. 

Awadhesh Bhadur Singh, S/o Sri Bil nS Nara ya n Singh, 

r esident of Villa g e & pos t Kopwa n( Chilkaha r), District 

Ba llia . 

• •• Applica nt. 

By Advoc a t e : Sri S . K. om. 

Ve r sus . 

union o f India t hrough Pos t ~11a ster Ge ne r a l, Gora khpur. 

2 . Superinte nd en t of Po s t o f fices ; Ballia 

Division, Ba llia . 

/ • • • Kes po ndent s . 

By Advoca te : Sri A'llit St ha l e ka r.& Sri A.N. Shukla. 

0 R D E k ( 0 R A .L ) 

..nrS TICE R . R . K . TRI VEDI , V I C E-CHA I1{:'1A N 

By this o.A •• under Section 19 of the 

Administrative Tribunals Act. 1985. the applicant has 

challenged the letter dated 27.7.1999 of the respondent 

no.2 by which he requisitioned names from the Employment 
• 

Exchange for appointment to the post of EDBPM, Kopw«n 

Chilkahar, District Ballia. 

2. The grievance is against clause (8) of the 

impugbed letter. which rea ds as unde r : 
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3 . 'rhe l edrned c ounsel f or the a pplicant ha s sub'.TU.tted 

~~a t either the post c a n be r eserved f or a candida te 

belonging t o r eserved c a tegor y, or it c a n be kept open 

for a ll. but pr eference c annot be given to a Scheduled 

Caste c andida t e , i f the r)ost i s open for all . 

4 . The r espondents wer e g r ant ed sufficient opr>0rtuni ty 

of e i ght \·;eeks by s top order dat ed 26 . s . 2 000 . but the 

cot1nte r affi davit ha s not been fil ed . Sri A. N. Shukl a . 
I 

l ear ned counsel appeari ng for the r esponde n ts coul d not 

point- out any provision or t he order of ~~e Gover nment 

per mitting such mode for sel ecting a r eserved c a t egory 

candi da t e s agai nst a post open for gene ra l category. 

The preference , t hus , c o n t empl a t ed i n c l a use ( 8 ) o f t he 

i mpug n ed l e tter dated 27 . 7 . 1999 is illega l and c annot 

be susta i ned . It is a l s o not justif i ed i n view of the 

Gov t.• s order da t ed 27 . 11 . 1997. by \·rhich policy of 

r eserva tion has b een applied to a ll the c ategories 

of services of Extra Departrnenta l Serv i ces . 

5. For the r easons stated a bove , t he o. A. i s al lowed . 

Cl ause ( a ) of ~te impugned l e tte r da t ed 27 . 7 . 199 9 

(Annexure- 1 to t he o . A.) i s quashed . The r e s po ndents may 

now proceed with the sel ection o f the candidates in 

acco raance \vith l av1. i.o order as t o costs . 

ALLA.-IABAD: DATED: 9 . 2 . 2001 . 
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